
Duplication of Production Eft'orts 
In Certain Tndustrlr. 

*692. SHRI R. K. AMIN : Will the 
, Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: . 

(a) whether it is a fact that in a number 
of fields vi.. str\lcturals, steel castings, 
wagon building. generators, p\lmps and 
compressors etc. production efforts are 
being duplicated for the same itmes in the 
public sector in spite of the fact that the 
capacity in the pri.ate se ~r is I) ing idle; 

(b) if so, wbether Go,eroment consider 
it necessary to e,olve a macbinery to coor-
dinate the work of private and public 
sectors in tbis reg a I d and if so, the details 
thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) to (c). A statement is, 
laid on tbe Table of the House. 

~ e  

In accordance with the Industrial P~ i  
Resoluti onCapacities in the Public Sector 
are set up by and large' in industries the 
future develop mcnt of which will be the 
exclusive responsibility of the State and in 
industries wb. ich will be progressively state 
owned but in '" hich private enterprise will 
also be all o",e<l te supplement the e/'forts 
of the State. In the laller t)'pe of ca,cs. 
when Government consider the question of 
setlin& up capaCities in the Public Sector, 
besides taking into account the prospective 
demand for the itelD of manufacture, care-
ful stock is also taken. of the capacities 
alread) set up or licensed for its manufac-
ture as also the ranges of prod uetion 
covered. Frebh capacity in Public Under-
takin&s is set up only in cales where the 
exiltillj capacities arc not .. ble to meet the 
demand as in the case of structurals or does 
not cover certain ranles and compositions 
required as in the ca.e of castin&s. Fur· 
thermore, as in the case of Pumps and 
Comprcsson, care is also exercised to 

, 
iO 

ensure that there is no deliberate duplica-
tion of facilities already available wbether 
it be in the Public or Private Sector. 

It is. bowever. possible that in recel-
sionary periods as the one we receatl y 
passed through. there may be an odd 
instance or two of eXCeSs capacity arilinl, 
mainly as a result of fall in demand. Tbis 
fortunately is only a passina phase on .. has 
to live with. in times of recession. 

SHRI R. K. AMIN: So far the resolution 
of the industrial Policy and Ihe maMer in 
which the targets in the public sector were 
fixed. were appropriate for the manner in 
which the second and the Third Plan were 
evolveu. But now that the Government has 
given IIp that sort of planning frilling tar-
Ilets and adhering to it for S years and it 
has started with- annual plan with flexibility 
in planning. would the hon. Minister like to 
make a restatement of the Industrial policy 
and also the ,,,anner in which the targets 
in the public soc tor are fixed so that the 
duplication of efforts in the public secter as 
well as the pril Jte sector be removed? 

SIlRI F. A. AHMED: The position i. 
very clear. We have to consider this que,. 
tion on the ba,is of three catelories in 
which differeut industries have bc:n divided. 
One is : industries which are exclusively 
reserved for tho public sector. Second thinK! 
is these indust. ies where pro,ressively the 
public sector will be established and the 
third is the caLc-gory ""here we have allowed 
private sector to function except where 
we find Ihot they arc not meeting the 
demand or they are not enlallcd in prod-
uction of a r ~  of items which are abso-
lutely necessary for the couDtry. So far .. 
the first category is cO!lcerncd. ~re is Ihe 
question of our demand and on the ball. 
of that demand public sector is established. 
It is true that in one or two casel what we 
consider would be the demand, actually ha. 
Dot become true with the result thai there 
is idle capacity. Now in future we are 

, takin& into consideration whether tho public 
sector should be set up haviD, reprd 10 tho 
demand. I may live ODe eumple : pump. 
and compresiors. Formerl), we were ,oia, 
to establish a factory with a capacity of 
ncarly 16000 tODDes, but after conslderlD& 
the various aspects and abo tbe production 
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by the private sector, we have reduced the 
capacity from 16000 to 6000. 

Then where the industries have not been 
established we are taking into consideration 
as to what will be the prospective demand 
and on the basis of that the figures are 
being revised. So far as the second category 
is concerned, before the licences are issued 
we do take into consideration the demand 
arid the production both in the private 
sector and the public sector and only in 
respect of those items which cannot be 
undertaken by the private sector and where 
the demand can only be met by the public 
sector, the public sector comes in. So far as 
the third category is concerned. it is only 
very few items where the public sector 
undertaking has gone into production only 
with regard to such range of production 
which is not being provided by the public 
sector. 

SHRI R. K. AMIN : My question was 
·different. Thc5e were the machinery appr-
oved in 1965 which may be appropriate for 
the type of plant set up in the Third. Five-
yelf I'lan. But now }OU arc adopting an 
annual plan and now that a great deal of 
flexibility i; gIven ami licensing systems arc 
also given up, a new tYIle of machinery is 
necessary. Arc lOU going to import that type 
of machiner) or not ? 

SHRI F. A. AHMED: It is true that 
normally on the basis of targets fixed for 
the Third Plan. the demand and production 
are taken into consideration. But now we 
arc providing funds on lhe basis of annual 
plan5 and for that purpose we project what 
will be the deficicncy, what will be the 
demand awl what will be ~ prouuction; on 
that basis .. s~s arc being given anu public 
sector undertakings have been established. 

SHRI R. K. AMIN : My next question 
is thi •. In resp"ct of telephone cables there 
is alread} an excess capaCil) existing. Is the 
Government thinking of installing a new 
factor) in that sector? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INrERNAL TRADE AND 
COMPANY AFFAIRS (SHRI BHANU-
PRAKASH SINGH): Regarding the tele-

phone cable factory we aIe not thinking of 
having it in the public sector but the Plann-
ing Commission has said that if it is possible 
it can be given to private sector and the 
matler is under examination. 

SHRI S. R. DAMANI : It is very unfor-
tunate that most of our engineering indust-
ries are beset with idle capacity since the 
last 2 years. During this time the hon. 
Minister has given an assurance that we arc 
putt:ng up some plants for diversification 
of production and for increasing the demands 
of these things. May I know specifically as 
to what steps had been taken so far for 
increasing the demands of plant and machi-
nery manufacture in the country? 

SHRI F. A. AHMED: In this regard 
also it is a fact that engineering industry was 
one of the industries which got affected very 
badly during the recession period. But I 
may inform the House that the things have 
considerably improved, particularly in view 
of the export order which we have got from 
other countries. I may point out that even 
in respect of wagon capacit} we have not 
been able to fulfil the target. With the 
Jiversif,cation, and with the export order 
we arc gelling, and also the demand which 

~ increascJ so far as railway is concerned. 
I hope. this industr} will show improve-
ment in the coming months of the year, 

SHRI SURENDRANATH DWIVEDY : 
The Minister is speaking about the Indust-
rial Policy Resolution. May I know whether 
this Industrial Policy Resolution is applicable 
to the Slatcs also? If so. I want to know 
whether this policy provides for the handing 
over of the management of some of the 
public sector units to private hands. Also, I 
would like to know from the Government 
whethcI it has come to their notice that 
some of the public sectors in Orissa arc 
being handed over for managoment to private 
hands by the Swatantra Government. Did 
they consult you on this matter 1 Is there 
any such policy in these matten that when 
the Slates go ahead with a different policy 
than that accepted by the Centre, then they 
have to consult you and then do it ? 

SHRI F. A. AHMED: So far as the 
Policy Resolution is concerned, it covers 
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also tbe States. The bon. Member has spoken 
about certain industries being handed over 
from the public sector to the private sector 
for management. All I can say is. they come 
under the second category where both 
public and private sectors are allowed to 
compete. 

SHRI SURENDRANATH DWIVEDY : 
It is Central1) sponsored. The management 
is given to the private sector. 

SHRI F. A. AHMED: There is no bar 
to it because so far as the first e~ r  i~ 
concerned they will be within the exclusive 
domain of the public .ector. But this one is 
with regard to the second category of indu-
stries where both private and public can 
operate. 

SHR! BEDABRATA BARPA: It is 
now well known that recession itself ~ in 
a measure part of the consequence of the 
failure of the Governmcnt to pl"cc ~urri ie  
demand in the public sector, particularly the 
steel industry; and that is how it triggered 
off a process of recession and ullimalcly 
engulfed the rntire economy in u' recessive 
circle. May I know whether we have any 
danger of recession again coming e u~  

of lack of investment in the plan or lack of 
demand? May I "Iso know whether the hon. 
Minister can inform the House whether 
there will be enough demand from the 
public sector itself or from the Government 
departments so as to operate them without 
much loss or their capacity remaining 
idle? 

SHRI F. A. AHMED: It is difficult to 
reply in regard to all the public underta-
kings; but I can say that so far as public 
undertakings under my charge are concerned. 
there are few public undertakings where we 
have sufficient orders for 1970 .. 71 and 
unless the order book improves. particularly 
in Heavy Electricals and Dharat Company. 
there is likely to be idle capacity. That will 
entirel) depend on what will be the power 
generation in the next Fourth Five Year 
Plan. It i~ only on that basis we can anti-
cipate orders and take action. The Plan is 
under consideration and it will entirely 
depend on what"amount we are going to 
allocate to various items. It I. true that be-
lood .,7' ~  poaltfoo ~i  the rd~r 

book is not very clear and until and unless 
the Plan is accepted, it will be difficult for 
me to say. 

SHRI INDRAJIT GUPTA: The hon. 
Minister has said that if he finds that capa-
city in the privBte sector is lying idle. then 
fresh capacity in the public sector may not be 
created or may be suitably restricted. I would 
like to know whether the reverse is true 
or not. namely. if the capacity is lying idle in 
public sector. will they allow fresh capacity 
to be ~e  up in the private sector? In the 
Hindustan Cables to which reference has 
been mode the capacity is lying idle and yet 
they arc contemplating ~i i  licence to 
private sector to sct up lheir plant. What 
is the policy regarding this? 

SHRI F. A. AHMED: Fint of all, I did 
not say what is attributed to me. 

SHRI INDRAJIT GUPTA: The Deputy 
Minister said thaI. 

SIlRI r.II.III1Mr-D : Wh"t he said was 
thai whilc taking into consideration lhe 
capacity and the demand. we have .to take 
into consideration lhe capacity which has 
heen cre.lled by the priv,,\e seclor 01'0. The.-
refore. we cannot ignore the capacity of the 
I'riv::te sec'or. . 

SHRI SURENDRANATH DWIVEDY 
Don't you sec any contradiction? 

SHRI F. A. AHMED: No contradktion. 
When any licence is given to the private 
sector. we certainly toke into consideration 
the effecl on ·the public undertakings also. 
So far as the Cable Industry is concerned 
the cable industry which is under the public 
sector is nol having any idle capacil). It is 
working to its capacity. 

~  ~ q  ~  : r ~ ~  {&11't 
Iff.""" ~  '" "');;[T ~ r i ~  to 

~ if 'irtj<'T ~ 'l"T1:'II"A ~  ~ f I c;:r 
'IT arrqq if "'TmWta- rn it; ~ ~~ 

m:"'fT-O: it if, rf ~r  iPfTIIT t lIT ~ i  
;;rT ~ ~ ;;rr ~ "') "Ulf ~ ~ fit; R 

~i ~~ ~  ~ 
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~~  
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fq; 'Ifl':<f ~ ~  ehT if :rom-tiiT ~ ri' 
m.: ~  ~ ~ morT lIiT If,Tll m"f ~ ? 
qf;;<,[lf, ij-'Ie<: ~ srTm i e~  GT?T if 
<l'llT m1f.Tl: ~ ifT<J If,T ~ i  ~i  f.-:r. 

~ t(lf, f.T P~  <R: ~ ~ i'f ~  
iF m't ~  it ~  hiFitll'li':'!T') 
11'if> ? 

~  ~  l:Tifrn ~  : ~P  '11 ~  
.,If., ~ r ... I:(q; ~  ~ q~ ~ i  'f.T 1;-:::T,,-

~  if ~ r 1 I{Tf&1ll1' ~~  ~ '\ ,ll'T"f ~ .  

~ ~~ ~ nft f<"'fll: q ~ maT % f ... ~  
'fT"-l T a ... tt ~  m ,,'I; arE IThl ~ "TIlT 

~ ~  If,T 3i);; if mil' I 
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~r .. ~ ~~ <R: -I) '-lIT" f<:<IT 
;;mn ~ 1 

~  IAT" i ~ tin'll : ~  r ~ i't 
;;rcrTif or<'Rf fw ~ 1 ~ r . i  fiT "1['1": 

!IIR fGl'<'IT it r ~ ~  ~  .i ~  q\1: 
ie ~  !II<-f ~ ~~ ~ r  if +IT 
~~  

SHRIMATJ TARKESHWARI SINHA : 
The hon. Minister has said that there has 
been a lot of improvement and the idle 
capacity is being geared up for the last two 
years. I would like to know the unutilised 
capacity which has been geared up in the 
case of the Heavy Engineering Ltd, the 
Heavy Elcctricals Ltd .• and the Hindustan 
Insecticides Ltd. Wbat is tbe capacity II()W 
III tho calO of tholO t!U" uplta ? 
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SHRI P. A. AHMED : So far as heaV) 
engineering is concerned. that il not ...... 

SHRIMATI TARKESHWARI SINHA 
It was with him some time back. I am 
talking about the past. 

SHRI F. A. AHMED: May I jusl say 
what I rememher 7 During the last year. 
the production has gone up from 8000 
tonnes to about 14.000 tonnes. That is what 
iremember now. So. it has shown improve-
ment. So far as Heavy Electricals ore 
concerned. they have shown considerable 
improvement. and the losses are going down. 

SHRIMATI TARKESHWARI SINHA: 
I would like to know how much capacity 
was bcing utilised two years before and 
how much capacity is rcmaining unutiliscd 
now. 

SHRI F. A. AHMED: I shall be able 
to givc those figures also .... 

MR. SPEAKER : It is a general ques-
tion. Since the answer may be long. it may 
be placed on the Table of the House. He 
need not ghc all the ,Ictails of the capa-
citics. but it would be better if he places a 
stalement on the Table of the House. 

SHRI F. A, AHMED : I have gOI all 

In Ihe lighl of Ihis. may I know whether 
there is no contradiction in the fact that 
whereas a licence haS been given to a 
particular firm for setting up a 'faclory 
for carth-movlng equipment in Tamil Nadu, 
on cerlain technical grounds il is being 
delayed. for instance. on the pretext that 
Government arc examining possiblities whe-
ther any of Ihe public sector underlakinal 
can expand or get a new collaboration or 
creale further capacities to meel those dem-
and s 7 If a licence is already existing. what 
is thc reason for selling up new capacities 
in the public sector 7 

SHRJ F. A. AHMED: There is no con-
tradiction. The hon. Member will recall 
that I had just citcd an instance where a 
decision had been taken to set up a unit 
in a public undertakin. for pumps and 
compressors, where we had decided to 110 
in for 16,000 tonnes capcily hul later on 
when we found thaI our demand would be 
only aboul 6000 tonnes, afler lakin. Into 
consideration the production in the privale 
sector units. we have reduced it from 16,000 
to 6000. Therefore. so far as Ihe earth -
movcrs also arc concerned. Ihere was an 
application for tho"" items. hul when we 
found thai we had a public undertaking 
where some of these •. _ •.••• 

those figures. 1 can lay the slalement on SHRI S. K. TAPURIAH A licence 
the Tablc of Ihe House. had been given. 

SHRI S. K. TAPURJAH : I would nOW 
ask a particular question inslead of a gene-
1"011 question. Contradiction seem!'i to he 
the second name of this Government. In 
the statement, Government have sljted : 

"When Government consider Ihe ques-
lion of setting up capacity in ltie public 
sector. besides taking into account the 
r ~r i  demand for tho. items manu-

faclred, careful stock is also laken of 
Ihe capacities already sci up or licensed 
for its manufaclure as also Ihe rangel 
of production covered .. , , .. 

Care is also exercised to ensure 
that there is no deliberate duplicalion 
of facilities already available whether 
~ be ill the public ()r prlv ... ~ 4 .  

SHRI F. A. AHMED: Thai may be so, 
hut hefore they have gone inlo production 
we have found that those very items can be 
produced in a public undertaking; so, there 
was no justification for allowin. expansion, 
e( Ihose i(ems ur.der the privale seclor. 
Therefore. the matter is under examination 
and if we find thai the production can be 
undertaken by the public sector undertakina. 
it will be given 10 Ihal public underlakinl. 

SHRI S, K, TAPURIAH : Does he 
mean that he will allow the public Helor 
undertakina in this particular case to manu· 
facture this item ~ ir it doe, nol ~quire 
any expansion. only if no further machinery 
will be installed and only if no furt"er ,nU. 
1!IOrallOll will be rCllulrld, 
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SHRI F. A. AHMED : The idle capac. 
ity of the public undertaking has also to be 
removed. 

SHRI S. K. TAPURIAH : J did not 
hear the reply. 

SHRI F. A. AHMED: I ~ id not only 
because that is the reason. but if there is 
idle capacity in the public undertaking and 
that public undertaking can undertake pro-
duction of that item, it will certainly be 
given preference. 

15fT ~  ~  ~ e r ~  
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE DEp· 
ARMENT OF SOCIAL WELFARE (SHRI 
M. YUNUS SALEEM) : (a) Yes. Sir. (The 
ballot papers are signed on the back by the 
presiding officers of the polling stations be-
fore the commencement of the poll and not 
by the polling ollicers as mentioned in the 
question). 

(b) No, Sir. 

(c) Docs not arise. 
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